
 
HC asks Delhi govt, Tihar to file status report on murder of undertrial last year 
https://indianexpress.com/article/cities/delhi/hc-asks-delhi-govt-tihar-to-file-status-report-
on-murder-of-undertrial-last-year-7203361/ 
Expressing shock at an undertrial’s murder inside the Tihar Jail in November last year, 
the Delhi High Court on Wednesday ordered Aam Aadmi Party (AAP) government and 
the prison authorities to apprise it on whether an FIR has been registered in the incident 
as well as the status of the investigation. 
 
Dilsher Azad (23) was attacked with knives and a blade by other inmates on November 
30 inside Tihar Jail number 3. He was declared brought dead later by a doctor at the jail 
dispensary. The police had registered a case against three prisoners in this regard. 
Azad’s father Ali Sher filed a complaint with the National Human Rights Commission 
last year alleging that he had come to know that those behind his son’s murder had 
consumed smack and other intoxicants. 
 
The court on Wednesday also asked the authorities whether the CCTV footage of the 
particular jail cell where the victim was lodged has been recovered and preserved. The 
government and the prison authorities have been asked to file a status report before 
March 5, the next date of hearing. 
 
Calling the incident a serious matter, Justice Pratibha M. Singh asked the authorities to 
inform the bench whether any charge sheet has been filed and if so, what stage is the 
case now at. “We only see this in fiction,” observed Justice Singh, adding, “on the day 
he passed away, the CCTV footage should have been confiscated”. 
 
The court also observed that the Tihar Jail authorities preserve the footage for a very 
small period. “We need to increase it. Nowadays there are cloud servers and there 
should be no problem in digitally maintaining them,” the court observed. 
 
Its response came on a hearing on a petition filed by the victim’s father, seeking 
compensation of Rs 5 crores for his son’s custodial death. Azad was in prison since 
September 19, 2020, as per the FIR registered at Prashant Vihar police station. Sher’s 
counsel told the court on Wednesday that a magisterial inquiry was ordered in the case 
but he is not aware about any further action in the matter. 
 
“The manner in which sharp weapons, used to murder the petitioner’s son, made their 
way to the cells makes it apparently clear that a section of jail officials had a role not 
only in the security breach but also in the eventual killing,” the petition read. 
 
The court also directed the police to keep the victim’s father and his lawyer posted on 
the status of the investigation into his son’s murder as well as court proceedings, if any. 
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द ल  म ‘ हरासत म ता ड़त’ करने के मामले के पी ड़त  को एक-एक लाख पये देने क  NHRC क  

सफा रश 
https://hindi.theprint.in/india/nhrc-recommends-giving-one-lakh-rupees-to-victims-of-
torture-in-custody-case-in-delhi/202522/ 

रा य मानवा धकार आयोग (एनएचआरसी) ने सफा रश क  है क क य गहृ मं ालय द ल  
पु लस के क मय  वारा ‘ हरासत म ता ड़त’ करने के एक मामले के दो पी ड़त  को एक-एक 
लाख पये दे. अ धका रय  ने मंगलवार को यह जानकर  द . 
 

इससे पहले आयोग ने कारण बताओ नो टस के जवाब म द ल  पु लस क  इस अज  को 
वीकार नह ं कया क चूं क मामला अदालत म वचाराधीन है, ‘इस लए संबं धत पु लस क मय  

के खलाफ वभागीय कारवाई नह ं क  जा सकती है.’ 
आयोग ने एक बयान म कहा क एनएचआरसी ने द ल  म पु लस वारा हरासत म ता ड़त 
करने के मामले म क य गहृ मं ालय को दो पी ड़त  को एक-एक लाख पये देने क  सफा रश 
क  है. 
 

पु लसक मय  ने यि त क  पटायी क , वी डयो वायरल 

वह ं दसूर  तरफ द ल  पु लस क  पटाई वाला एक वी डयो वायरल हो गया है. 
 

द ल  के गौतम नगर े  म द ल  पु लस के दो क मय  ने एक यि त क  उसके घर के 
बाहर क थत तौर पर पटायी कर द . 
 

पु लस उपायु त (द ण) अतुल कुमार ने कहा, ‘दोन  क मय  को नलं बत कर दया गया है.’ 
 

अ धकार  ने कहा क घटना का एक वी डयो सोशल मी डया पर यापक तौर पर साझा कये 
जाने के बाद जांच शु  कर द  गई है. 
 

वी डयो म पु लसकम  यि त को क थत तौर पर थ पड़ मारते और अपश द कहते देखे व सुने 
गए. यि त सड़क पर गर जाता है और पु लसकम  उसे अपश द कहते रहते ह. 
 

घटना सोमवार रात द ण द ल  म हुई. 
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